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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

[Under Sections 18(1) read with Sections 14 & 15 of the
National Green Tribunal Act, 2010]

ORIGINAL APPLICATION NO.272 OF 2024

IN THE MATTER OF:-

DEEPANK KUMAR SHARMA & Ors.

Versus.

Union of India & Ors.

... Applicant

. .. Respondents

REJOINDER ON BEHALF OF THE APPLICANT TO THE

REPLY FILED BY THE RESPONDENT NO.10 ALONGWITH

AFFIDAVIT

MOST RESPECTFULLY SHEWETH:

PRELIMINARY OBJECTIONS:

1. That the answering respondent No.7 and 8 to 10 played

a fraud with this Hon'ble Tribunal by placing

misleading, distorting and wrong facts before this

Hon'ble Court. It is submitted that the averments

mentioned in the para are incorrect which clearly shows

that the answering respondent played a fraud with this

Hon 'ble Tribunal. It is submitted that in spite of
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directions issued by the Tribunal, the said respondents

even continue to violate the law and started

construction on the said land in question mentioned in

para III of the OA at page 17 & 18.

2. That the respondent no. 10 did not sign the reply filed

by the respondent no. 10. It is clear from the page 14

that the respondent no. 8 signed the same as mentioned

therein. The page 14 is signed on 21.02.2024 when the

case was filed in March 2024.

REPLY TO THE PRELIMINARY OBJECTIONS

1. That the contents of para 1 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the applicants placed true and correct

facts before this Hon 'ble Court. It is not disputed that

the answering respondents is owner of khasras

mentioned in the OA.

2. That the contents of para 2 of the preliminary objections

are wrong and hence the same are denied and in respect

of the submission the answering respondent has to

place strict proof. It is submitted that a report was

submitted by the Forest Department, Bijnor that there

are 68 mango trees, 18 guava trees, 5 shajone and 1
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sheesham as per report dated O 1.08.2024. It is

submitted that as per annexure RA 10/ 1, the property

belongs to the respondents. A copy of the said sale deed

is annexed herewith and marked as ANNEXURE-RA-

10 / 1. To show the conduct of all the respondents 8 to

10 that they are in connivance with each other and paid

the total sum of fine by respondent no. 8 as claimed by

respondent no. 7 in his reply. It is submitted that the

respondent no. 8 deposited Rs.40,000/- on 14.03.2024

with the Forest Department, Moradabad Circle,

Moradabad. It shows that the contradictory statements.

Even though on 28.03.2024 the answering respondent

deposited Rs.1, 19,000/- with the Forest Department,

Moradabad Circle, Moradabad. The respondent no. 8

again deposited Rs.1,65 ,000 / - with the Forest

Department, Moradabad Circle, Moradabad, thus the

total sum is Rs.3,65,000/- as claimed by respondent no.

7 that he imposed the fine. Hence, the averments made

in the reply are wrong and contradictory to the factual

aspects and it is vehemently denied that on or after

28.01.2024 the answering respondent has no relation

with the land in question on which there were green

mango trees as shown in the photographs in the OA.

Copies of the said receipts and photographs are
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attached herewith and marked as ANNEXURE-RA 10/2

(COLLY).

3. That the contents of para 3 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the respondent no. 8 to 10 are owners of

the land shown in para III of the OA. The disputes in

between the parties has no relations in the present

matter as the applicant raised the issue in respect of the

environment and illegally cutting green mango trees

from the said khasras in connivance with the

respondent no. 7 and with respondent no. 1 to 6, as the

applicants made several complaints to the authority and

even the respondent no. 1 to 7 did not heed upon the

complaints of the applicants. The same is clear from the

reply filed by the respondent no. 7 that he knows it very

well that respondent no. 8 to 10 after using assets

destroyed the green mango trees and did not take any

action against them for the said act. the conduct of

respondent no. 7 is very clear that in spite of the

directions issued by this Tribunal, the respondent did

not appear till non-bailable warrants issued by this

Hon'ble Tribunal.

4. That the contents of para 4 of the preliminary objections

are wrong and hence the same are denied. The applicant

350



5
is placing photographs of the green mango trees and

after cutting the trees the barren land and thereafter

they are cutting colonies on the said land and the

respondent no. 9 has been shown as the contacting

person/local person. It is strange that the contradictory

reply have been given by the respondent as he

categorically stated the trees are 80 years old and dried

and they are dangerous to the near by passers. It is

submitted that there is a huge chunk of land which is

'Mango Bagh' and not a single tree at the side of road

hence, the respondent no. 8 has given a vague averment

to save himself but it is clear that he was in connivance

with all other respondents and deliberately cut the

mango trees from the land.

5. That the contents of para 5 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the personal disputes have no place in

the present matter. The applicants came forward to save

the nature/environment from the hands of said culprits

who deliberately with an intent motive destroy the

'Mango Bagh'. The said fact also confirmed by

respondent no. 7 in his reply wherein he stated that the

respondent no. 8 to 10 use the acid and thereafter

destroy the trees.
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6. That the contents of para 6 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the respondents 8 to 10 have no

authority to disown the applicants from the property.

There is no meaning to discuss the said issue herein

because the Hon'ble Court is examining only

environmental issues. The disputes are pending in

relation to the property before the appropriate forum.

7. That the contents of para 7 of the preliminary objections

are wrong and hence the same are denied for want of

knowledge. It is submitted that the respondent no. 8 &

10 is trying to harp other issues to save himself and

trying to divert the environment issues into the property

issue. It is submitted at Page no. 100 from the reply that

the answering respondent misusing and extracting

ground water through submersible pump which is also

an environmental issue. It is submitted that the conduct

of the answering respondent is also against the societal

norms and even not appreciated by any society, as the

answering respondent is a member of (5 STAR MALE

ESCORT SERVICES) and involved illegal activities and

which is also against the moral turpitude. It is strange

that in this present reply he claimed as a senior citizen

and a reputed scientist, even though involved in sexual
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racket and harassing the females in the name of money.

A copy of the said document is annexed herewith and

marked as ANNEXURE RA 10/3.

8. That the contents of para 8 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the issues discussed in the present para

have no relation with the present matter.

9. That the contents of para 9 of the preliminary objections

are wrong and hence the same are denied. It is

submitted that the issues discussed in the present para

have no relation with the present matter.

PARAWISE REPLY

I &II.That the contents of para I & II of the parawise reply of

the affidavit are wrong and denied. It is submitted that

a report was submitted by the Forest Department,

Bijnor that there are 68 mango trees, 18 guava trees, 5

shaj one and 1 sheesham as per report dated

01.08.2024. It is submitted that as per annexure RA

10/ 1, the property belongs to the respondents. To show

the conduct of all the respondents 8 to 10 that they are

in connivance with each other and paid the total sum of

fine by respondent no. 8 as claimed by respondent no.
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7 in his reply. It is submitted that the respondent no. 8

deposited Rs.40,000/- on 14.03.2024 with the Forest

Department, Moradabad Circle, Moradabad. It shows

that the contradictory statements. Even though on

28.03.2024 the answering respondent deposited

Rs.1,19,000/- with the Forest Department, Moradabad

Circle, Moradabad. The respondent no. 8 again

deposited Rs.1,65,000/- with the Forest Department,

Moradabad Circle, Moradabad, thus the total sum is

Rs.3,65,000/- as claimed by respondent no. 7 that he

imposed the fine. Hence, the averments made in the

reply are wrong and contradictory to the factual aspects

and it is vehemently denied that on or after 28.01.2024

the answering respondent has no relation with the land

in question on which there were green mango trees as

shown in the photographs in the OA. It is clear from the

photograph that the respondent is cutting colony on the

said khasaras in connivance with the respondent No.8

to 10. Copies of the photographs which are showing the

respondents started cutting colony on the said land are

annexed and marked as ANNEXURE -RA.4 (COLLY)

III. That the contents of para III of the parawise reply of the

affidavit are wrong and denied. The above mentioned

averments clearly shows that the respondent no. 8 to 10
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are connived with each other and trying to mislead this

Hon 'ble Tribunal by quoting the wrong facts.

IV. That the contents of para IV of the parawise reply of the

affidavit are wrong and denied.

V. That the contents of para V of the parawise reply of the

affidavit are wrong and denied.

VI. That the contents of para VI of the parawise reply of the

affidavit are wrong and denied.

VII. That the contents of para VII of the parawise reply of the

affidavit are wrong and denied.

VIII. That the contents of para VIII of the parawise reply of

the affidavit are wrong and denied.

IX. That the contents of para IX of the parawise reply of the

affidavit are wrong and denied.

X. That the contents of para X of the parawise reply of the

affidavit are wrong and denied.

XI. That the contents of para XI of the parawise reply of the

affidavit are wrong and denied.

REJOINDER TO THE REPLY TO FACTS IN BRIEF

1. That the contents of para 1 of the reply to facts in brief

are wrong and hence the same are denied. It is clear

from the above mentioned facts that the answering
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10
respondent is the owner and having interest in the

property.

2. That the contents of para 2 of the reply to facts in brief

are wrong and hence the same are denied. It is clear

from the above mentioned facts that the answering

respondent is the owner and having interest in the

property.

3. That the contents of para 3 of the reply to facts in brief

are wrong and hence the same are denied. It is clear

from the above mentioned facts that the answering

respondent is the owner and having interest in the

property.

4. That the contents of para 4 of the reply to facts in brief

are wrong and hence the same are denied. It is clear

from the above mentioned facts that the answering

respondent is the owner and having interest in the

property.

5. That the contents of para 5 of the reply to facts in brief

are wrong and hence the same are denied. The

applicants shall take appropriate actions against the

answenng respondent for alleging irrelevant and

unsustainable allegations. It is also vehemently denied

that the applicants are greedy and never respects the

relations. It is made clear that the meaning of respect
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and relation is not that the respected and related person

can commit offence and take law in their own hand and

applicant will behave only a mute spectator. The

pending disputes have no relation with the present

matter.

6. That the contents of para 6 of the reply to facts in brief

are wrong and hence the same are denied. It is clear

from the reply filed by the respondent no. 7 that the

respondent no. 8 to 10 illegally cut the trees and the

respondent no. 1 to 7 connived with the respondent no.

8 to 10.

7. That the contents of para 7 of the reply to facts in brief

are wrong and hence the same are denied.

8. That the contents of para 8 of the reply to facts in brief

are wrong and hence the same are denied.

9. That the contents of para 9 of the reply to facts in brief

are wrong and hence the same are denied.

10. That the contents of para 10 of the reply to facts in brief

are wrong and hence the same are denied.

11. That the contents of para 11 of the reply to facts in brief

are wrong and hence the same are denied.

12. That the contents of para 12 of the reply to facts in brief

are wrong and hence the same are denied.
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13. That the contents of para 13 of the reply to facts in brief

are wrong and hence the same are denied.

14. That the contents of para 14 of the reply to facts in brief

are wrong and hence the same are denied.

15. That the contents of para 15 of the reply to facts in brief

are wrong and hence the same are denied.

16. That the contents of para 16 of the reply to facts in brief

are wrong and hence the same are denied. It is

submitted that the OA is within limitation. The prayer

made in the OA is reiterated herein.

PRAYER
It is therefore most respectfully prayed that the prayer made

in the reply may kindly be dismiss with heavy and exemplary

cost in the interest of justice.

It is further prayed that the respondent No.10 may

kindly be punished for stating wrong and incorrect facts in

the reply and even try to mislead this Hon'ble Court therefore,

it is prayed that the respondent no. 10 may kindly be

punished in accordance with law with heavy and exemplary

cost.

It is further prayed that from the documents annexed in

the pleadings clearly shows that the respondent no. 10

deliberately cause loss to the environment and hence

deserves punishment in accordance with law in the interest

of justice.
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To grant any other and further orders which may be

deemed fit and proper in the interest of the justice.

AND FOR THIS ACT OF KINDNESS THE APPLICANT, AS

IN DUTY BOUND, SHALL EVER PRAY.

Signature of the Applicant

New Delhi
DATED:

«i#a±ez±:zz
UB-33, IndraPrakash Building,

Barakhamba Road,
New Delhi

#09871704611
verma.vishwendra@yahoo.co.in
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

[Under Sections 18(1) read with Sections 14 & 15 of the
National Green Tribunal Act, 2010]

ORIGINAL APPLICATION NO. 272 OF 2024

IN THE MATTER OF:-

DEEPANK KUMAR SHARMA & Ors. ... Applicant

Versus.

Union of India & Ors. . .. Respondents

AFFIDAVIT

I, DEEPANK KUMAR SHARMA, S/o Shri Dinesh Kumar

Sharma, aged about 'years, R/o 1810, Mandi Railway
road, Near Sarvodaya Inter College, Railway Road,

Plathuwa,Tehsil Hapur, U.P.. Presently at New Delhi, do

hereby solemnlyaffirm and state as under-
!

« a

,· !.

1. That I am tfte Applicant in the above mentioned matter

and as such I am well conversant with the facts and

circumstances of the case and hence I am competent to

swear this affidavit.

2. That the contents of this reply has been drafted by my

counsel as per instructions and I have been read over

\
\
\

the contents thereof and I understood the same.
/.-,« ;•....6»// gem

/ %%/,, . """'.. ,,~ ,._:;
1 ¥ o'

i »I _ _ .,.,. ~ ,,..-,

• c:;,. 0 -
' .... ' ti-"':- ,-.•4 -z . ...

ta

%.
. ; .
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3. That the contents of this reply are true and correct to

the best of my knowledge, information and belief, no

part of it is false and no material has been concealed

therefrom.

VERIFICATION:

Verified at Delhi on this the

DEPONENT

day of September, 2024 that

18 SEP Z074

the contents of the aforesaid affidavit are true and correct to

the best of my knowledge, information and belief, no part of

it is false and no material has been concealed therefrom.

DEPONENT
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04/06/2024, 11 :33
33

upbhulekh.gov.in/public/public_ror/action/captchamatche ?A 2
~)BHULEKH
~ Uttar Pradesh + Hindi v]

a,(01 @ffl4l (3-lsrq1fu1a ¢a)
04/Jun/2024 11 :30:46

lJ111ifil!f<f;: 112169 WI 1fil'~ ('wRT) : l!ITffi\ (~) a«#ta : fa# oR'lG:~ ~qef: 1426-1431 (01., 2018"R30~. 2024) 'lJ1T : 1 ( 1) l!lRIT.i&:11 : 00331

tuft: 1-4//f@#intpf@nu?t a#arf@ar tzt

ls'@GT{ifil'ffi{1ll ~'!lW'f~ifil'm'°1 'W\'ifil'~ ~q,f3ffl

(2) (3) (4) (5) (6) (7) (8) (9)
lsml'/ ~flttfil-'TTR-~ Ileral/ azpztgaaziasrerars?aian / 32zr qef mzr (fts #tz) lJl?:q,f~ fer ~ ~~
1fTZT ~ifil'~ I ;;rrfit ar fzaia / s#ta a3a a#sa(&6) lf lf(to) ~'t:"
.i&IT ,m / 311tlR"iO (~ 11:

'1K 3i<li) 31'llqJ q:,-:j()
(6-9~~3Fn) /1«1!
/a1faft (sraka)

1083 1) fu~W!l/slO 1 )arare (a«ftam) /T202413160100607 13731:fiO 1083(1121691083000012) 0.7970 1) 1) 0.00

tci -wn/f.loJ:fsl'q{~ /11-03-2024 fmi>:! 1 /1 0.4590

f.10 2) - 2)

4'4(fc.'iifi• lk~·-nl51l-l':j{ 0.3380

2) #toafnirio
~/f.loi\'to~
int4 a«aal ugrat

0.7970

'-F<'f 1JJZ-1% ~~- llPl~Bfcl ;ntl@~ (~) ~ 'l-~ -~~~~~ g3ina1 #a#a -VI zeaaTaaaa za (&a2z )

'11l!Rf{Ol /irft@;i q;r~ l9lfu!~1Jlll ~~1J<IT
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upbhulekh.gov.in/public/public_ror/action/captchamatche

a,(01 @dl..fl {3iSiitlfuld ma)
04/Jun/2024 11 :30:46
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(10) (11) (12) (13) (14) (15) (16)
~<lil;nii I~q'IG "!JJl'/furr-trla~ 'IR:<lil'9<lU~/•· ~~-) ;niinitrr-trla~~<fi!-;ni:r / 'IR:<lilmro~ ,~m 1$1l@(t•)
izsrrar 32 iaa/32r a ~<!il~/;;imt ;;imtm I~-;j() (~'i!R: 3t<!i)
ffl ,~<fil 31m ,~ .m- / 3lJtlR-;jO (~ ~ti:i-;j() (6-9~~,WI;)/ l@! /

FaRR TIT (GE) /ffze 'ilR: 3T<!i)~ti:i-;j() sniff (3rat+a)
Farafia (6-9 'filH~ 3t<!i) /

Ta /sa#ff (3ran
ml)

1) 7razar (aft) 1.1 }~~IP!TGT/ 1083(1121691083000012) 1.1) 1. 1) iilo•liho~tf.\o mo 1083(1121691083000012) 1.1)

/T202413160100607/11- 610 ti' -wn/f.\0tiffii: 0.3380 ~~cfiBill~ 0.3380

03-2024~/PAWAN ~f.to
SINGH (REVENUE G,nkli!i• 11J.:mi,1<~':!<
INSPECTOR) /12-03- (lg 2±asa :
2024 0.4590)

1)~u~(mu 80): 1431'liO-~~~~<UGmitt-202413151so1811 ~~maRlll' 30i;rO~3f<l1rc[,mu 80~~ uo #Rea 2006 w f2aia 13.2.2024 #ts2
~f<):;~ f.r.r-m: q,'l scan f@is 09.02.2024 lJ<n[W,11 tr,[~ °9'R-25 3Rfl1c! llJU 80(2)30~U-2006~~ ,ffl °ti '{fit ffe«PJJl'f l!U'ffl{warrzraaftaafearRuaalzzwr aa#t
14261fi0-1431'li0t<S@nio 331 ~111mio 1083~o.797%0 ifuo.4ssro ,'llllliO 1093\'li<IT 0.68~0cf1JT?J li0 1094"""' o.164ro~o3 W<!~~ 1.309WWTR 44.70.::0 '{fit<li'tmu 80(2)
30 i;r0rsaRa-2006 it2ff@amail# 3fts4fa yinaitafr ara ?r«iv haa srgfta Jama# fuals@? ff ,fl~u;;rqpj~~tR\Nf<fl'ltfim,ft1 '3'tl> '{fit"RM 1ft'll<fiR'<fil
f.tq\ur <lilif "futl~~tWTo~t 3f..!llR~m'lll furr~iff.'tjzy '{--'31!<Wltfc\q~lJ<IT~ ,flf.tinur<lillf~~m,JT~~Uffi!~<!il q_ui~~'fqll@'~i!iTmlJII ~ ,fl
V<nK<fil~~'R~mqurrffi , f.t®m~t~<tr 31l&l1~09.02.2024 ll<l~1'ffil~<fil :.Mwftt~ 6.3.2024~~: PAWAN SINGH/06-03-2024)

(17) '{fitt~i!~~q(G<l>'J~li"&ll :

(18)-~~<tr ffern\
(18.1 )ffi~<tl~~ 3N<ll~<fil;nll/<m~<lilffl /tr-mfu/~~(furr-'lfa-~)) :

c 18.2)• -1l'tf>~<l>'l@mt c~3'{?.lq[~<!il1llf~-1l'tf> <film/tr-mfu/~~(fircrr -trla~» :

(19) 3nzf:
~~<!il ffi"{Cl
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upbhulekh.gov.in/public/public_ror/action/captchamatche
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04/Jun/2024 11 :30:46
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awn 3nata7 pf@fa (pas (nzn)#aa Ia fRaa /av /iarrat )awcan w fcR.rcl;q;'t
Disclaimer: 3a r4 na 3raaaai4,3 fa ua?a, aedt aqr#van dl.ua.aft/aaafi#;zzv a7 qm1fa qf4 qI 47 sm 1+aal? 1

Above content is for information. The information provided online is updated and no physical visit is required. For Certified copy, apply through e-district

portal/CSC/Tehsil Computer Centre.

Software Powered By: National Informatics Center, Uttar Pradesh State Unit, Lucknow.

rill LC'II3EEl.
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2
PICS OFMANGO TREES GARDEN AT MANDAWAR-BIJNOR ROAD & MANGO TREES

GARDEN ATMANDAWAR-CHANDAK ROAD, MANDAWAR BEFORE CUTTING OF MANGO
TREES
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PICS OF MANGO TREES GARDEN AT MANDAWAR-BIJNOR ROAD & MANGO
TREES GARDEN AT MANDAWAR-CHANDAK ROAD, MANDAWAR AFTER

CUTTING OF MANGO TREES
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Make your First meet beaatif«ll with us...
,--
tr ale

H.sort Services

WELCOME
Normal
5-6 P.M.

Type:
Type:

Count:

Dinesh
FSTR 0959534
59
24/04/2018
Rashi

Membership
Joinining
Meeetings

Name -
I.D. ­
Age
Valid­
Ref. -

ignatory
This ID Card is only for company use. Can not be used as Adress proof
or Photo Identity proof in any state. This ICard is only for the person
working with the club.To know your rights always read t&c on website.

http://www.24x7fsec.com
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Welcome Letter

,..,
O Star Male
Esort Services

5€
Head office
CST Road,Near Bandra-Kurla Complex,
Kallna,Santacruz East, Mumbai, 400098

Contact us +91-7836-9712-77
+91-7836-9682-14

,.,
O Star Male
Esort Services

Welcome to the FiveStar Male Gigolo Services We are delighted that you have joined
us and trust that the benefits of membership will meet your expectations. We have
entered your membership for Three months. Five Star Club Well Known Gigolo Club which
it is just all about Friends with Benefits, We are the most popular and biggest
service provider all over the country which makes us the most & Only promising
Gigolo Club in the Country. Five Star Club Well Known Gigolo Club which is fully Worki1
it is just all about Friends with Benefits, We are the most popular and biggest
service provider all over the country which makes us the most & Only promising
Gigolo Club in the Country.Five Star Club was Established in 2007 by Miss. Deepika Gau
and is Very Successfully Running all over the Country till Date, we have a Team of
570+ Employees working all over the Country just for Your & Our Client's
Satisfaction.

For Meetings always keep in touch with your representative(executive) to get details
time to time of meetings. If any issue contact your executive or the meeting manager
between 10-5pm workdays.Always ask for meeting from representative only when you are
free and can go for meeting on time.

Delaying meeting and cancelling meeting stain your membership and also keeps you
low in rank.

We hereby congratulate you once again on being our member and welcome you to the
Part of Exciting and Glamarous Life Style.,

✓

Manish
Head of
Mumbai b
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